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BEFORE THE HON’BLE NATIONAL GREEN
TRIBUNAL, PRINCIPAL BENCH, NEW DELHI

. IN THE MATTER OF
Sr.N6...¢0-5. ay. = ORIGINAL APPLICATION NO. 350/2024 ;
Year... 2wy

-

" AMIT KUMAR AND ANR. ....APPLICANT
VERSUS
|
})‘mon OF INDIA & ORS, .... RESPONDENTS

REPLY TO THE ORIGINAL APPLICATION ON
BEHALF OF RESPONDENT NO. 7

It is humbly submitted by the Respondent No.7 as

under:

1. That the issue raised in the present Original
Application is in respect of illegal mining affecting
the flow of Kasawati River in the Neem Ka Thana
district of Rajasthan and Mahendragarh district of
Haryana. The allegation of the applicant is that
illegal mining is going on the riverbed and deep-
dug pits have been left behind by the illegal miners
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which is affecting the very existence of the river. [t
is also alleged that such illegal mining has also
profound impact on the region including lowering
of the groundwater level affecting the livelihood of

nearby communities.

.T}_lat along with the OA, Applicant has enclosed

certain notices issued by the local authorities to

Eht?',’stone crushers and other project proponent for

... removing the encroachment from the flow area of

“s=__=" the River,

3. That without commenting on the Para wise

contents of the Original Application, the answering
Respondent would redress the issue pertaining to
the answering department as Rajasthan State
Pollution Control Board is board constituted under
the section 4 of the Water (Prevention and Control
of Pollution) Act, 1974, That after the enactment of
the Environment (Protection) Act, 1986 the scope
of the activities of the Board were further widened

and the State Board is engaged in implementation
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of the rules made under the Environment
Protection Act, 1986.

- It is submitted that the answering Respondents

issued consent to operate (CTO) to 7 stone

crushers out of which 5 gare established and

_operating on converted lands and 2 are

e B established and operating on mining leases.

is submitted that, after the issuance of notice by

' this Hon'ble Tribunal vide order dated 08.04.2024,

the answering Respondent vide its office letters
dated 14.05.2024 and 25.06.2024 has forwarded
details to the SDM, Distt- Neem KA Thana and
requested to verify the nature of the land where
stone crushers are operating and whether these
unit are established on converted land or not. That
it was further requested by the answering
Respondent that in case there is encroachment in
Kasavati  River then initiate appropriate
proceedings according to the Rules and intimate
theRSPCB for taking action against the industries

according to the Environment laws.
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A true copy of the RSPCB office letter dated
14.05.2024 and 25.06.2024 sent to SDM, Distt-
Neem KA Thana is marked and annexed herein as
Annexure - R/1 (colly)

Lol ‘ater Resource Department to provide information
vy, M3 .
i T / f the industries and Mines encroaching the River

Bed of Kasavati River.

A true copy of RSPCB office letter dated
07.05.2024 and 14.05.2024 Sent to Water
Resource Department, Government of Rajasthan is
marked and annexed herein as Annexure - R/2
(Colly)

7.1t is submitted that the answering Respondent
vide letter dated 07.05.2024 has also asked
Department of Mines and Geology, Government of
Rajasthan to provide information of the industries

and Mines encroaches the River Bed of Kasavati

River. 1
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A true copy of the RSPCB office letter dated
07.05.2024 sent to Department of mines and

geology, government of Rajasthan is marked and

annexed herein as Annexure - R/3

8. It is submitted that as per the relevant rules, the

--CTO was issued by the answering Respondent i.e
:,l RSPCB on the basis of land conversion or mining
ase In the present case, the CTO’s were issued
y the RSPCB as the stone crushers are operating
either in converted lands or having mining lease.
The answering Respondent is awaiting reply from
the relevant departments to provide information of
any encroachments done by the stone crushers as
alleged by the applicant herein, after which
appropriate action will be taken by the answering

Respondent against such stone crushers.

9. That the instant reply has been supported by way
of an affidavit.
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PRAYER

In view of the foregoing facts and submissions, the

Hon’ble Tribunal may be pleased to take the reply of

Respondent No.7 on record and pass appropriate
orders

in the interest of justice and fair adjudication

ofthe matter
ol

-

Respoud emisifo. 7

Fraor WITW
Through MW, j-beobiy
Vaibhav Thakuria

Counsel for respondent No.?7
+91 7579282001

vaibhavthakuria@gmail.com
Place: Jaipur

Date: 05.07.2024
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BEFORE THE HON’BLE NATIONAL GREEN
TRIBUNAL, PRINCIPAL BENCH, NEW DELHI
IN THE MATTER OF

ORIGINAL APPLICATION NO. 350/2024

i

AMIT KUMAR AND ANR. «..APPLICANT

{;"",; il e VERSUS
| {2 N‘zmk‘\ ‘f i

AN

} v U)h? OF INDIA & ORS. ....RESPONDENTS

AFFIDAVIT IN SUPPORT OF REPLY

I, Pradeep Kumar Asnani S/o Jaikishan Asnani,
currently posted as Regional Officer in Sikar , having
its office at Shiv Singhpura Housing Board,
Nawalgarh Road, Sikar, do hereby solemnly affirm on

oath as under:

1. That I am the officer Incharge on behalf of
Rajasthan State Pollution Control Board, and fully
conversant with the facts of the case and hence

competent to swear on this affidavit
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2. That I am filing a reply to the Original Application,

the contents of which are trye and correct to the

Ya " best of my knowledge and belief and based on the
A = b,

AT N ~ document filed along with the reply
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\ v VERIFICATION

I the above named deponent do hereby verify that the
contents of the affidavit above are true and correct
and no material fact has been concealed.

Signed and verify on this 4 day of 3uly | 2024 at
(
S;\(msf
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Annexuye - R/

Regional Office

Rajasthan State Pollution Control Board Al LiFE

Shiv Singhpura Housing Board, Nawalgarh Road, Sikar-332001 b% Litastyle tar
Phone: 01572-248009, e-mail: rorpcb.sikar@gmail.com e
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Regional Office

Rajasthan State Po])y¢; “Li
Ion C 0’
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Details of Stone crushers (As per available record)

612

[s No. | !'_U_g_fne of the unit Aqgress B ] l Consent Statu§
' 1 Cap Infrastructure Village- Nlmod | ERREgéﬁlér&e
' | Neem Ka Thana ] Valid up to

S 28022038
f 2 II RK Crusher ] Village- Nrmod r Consent to operate
| ' Company Neem Ka Thana | Valid up to
| R i 30062032

3 | Ganwan Sllrca Put. r'mil.age Nlmod ' Consent to operate

| Ltd.(1h) ‘ Neem Ka Thana Valid up to

L | 28022034
|- 4 Ganwari Silica Pvt. | Village- Nimod, Consent to operate
| | Ltd. Neem Ka Thana | Valid up to
L : e —— 31 08'2033

5 T Krishna Grit Vlﬂage- Nimod, | onsent to operate
' ‘ Udhyog | Neem Ka Thana | valid up to
- R N e I | 31 12 2031
le | Sanwariya Stone | Village- Nimod, Consent to operate
] ' Crusher Neem Ka Thana Valid up to
| 2902202
17 Bhawani Stone Village- Nimod, Consent to operate
’ Crushers Pvt. Ltd. Neem Ka Thana Valid up to
! ‘31.10. 2032

(3

.... e

TConversion order/ML No. h|

| Land was allotted for industrial |
% (Crusher) vide letter 1741 J

| dated 06.02.2019

ML No 569/08

_______________ |

Land was a!lotted for !ndustnai l
' (Crusher) vide letter 180 dated
22022018 |
f Land was allotted for Industrial
( vide letter 1333-41 dated
28.12, 2011

694/10 693/ 10)
| Land was a!iotted for Industnﬂ
 (Crusher) vide letter 1346

| dated 26.09.2008

Land was allotted for

Industrial (Crusher) vide letter

1154 dated 11.05.2017
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OFFICEOE SSISTANT ENGINEER WATER RESOURCES SUB DIV, NEEM KA THANA
2,9 L ; , .
N ‘”(.7 oate: ! ?*/ 7//6

ml

The Regional Officer

Rajasthan State Pollution Control Board

Sikar. LI

syb: Issue of Certificate for stone crushing Unit.
Ref: Your office letter no. RPCB/RO Sikar/SIk-OTA-599/632 Dated30/06/2016

F Sirl
m/s R.K. Crusher Co. is a stone crusher unit

thana, Distt.- SIKAR in khasara no. 1059 .
it is certified that there is no water body Withinl500 mtr on

proposed at village Nimod , Teh-Neem ka

the downstream of proposed

cire for a stone crusher in khasara no. 1059 village Nimod, Teh- Neem ka thana . Distt.- Sikar
s is also certified that the proposed site does not adversely affect the catchment area of

water body! I ' ; ‘
Enclosed + IT90 WIWX N TABMR 7. 867 / THILHYMN /14 R 30.08.2013° &Y sepifee AT

a7 ) R AN
Assistant Engineer
W R D Sub Dn. Neem ka thana

sl
. &t et
g trae)

CUNSEKYE WHIEN g Gk
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1, The above sonversion order shall be subject to the following conditions.

(e) The |and converted for the above non agriculturg
L
for any other non agriculiural purpose. without obtain

| purpose shqll_not be used

ing prior permission of

the pmscﬁbed autholity.
o e applicant fails 1o use the land for the converted purpose
of 2 years from ihe dale of the Issue If this order the permiss

withdraw and the premium money deposited. By the applicant shall be for

within @ period’
jon shall be

feinted.
(@) Noland as m
(n) No part of the lan
other dﬁigﬁ?_isuuuml purpose wilh

Authority. .
m‘-mmﬁmuﬁammmﬁﬁmet

entioned in rule 4 shall be used for any non-agrlcullural purpose.
ose shall be used for any

d converted for public utility purP
out valid permission form the prescribed

) s g Signatgjoi the
prescribed Authority *
5.0.0. Neem Ka Thana

seal of the
prescribed Authority

No. 1337\ \ a0 Date:- '2-6"’}'&;1:

——Copy ot
1_The district Collector Sikar
2. Tehsilder Neem Ka Thana
3, Gram panchayat wam . . _
. 4. patwari Halka HETdl ;" . i
A The application g Eferr wifd. 131 C.R. Avenue First Floore '
Room No. 22 KOLKATA-70007 TRy s qeE ;
s Prarel AT ' !

wmaagﬂmw

jghature of the

S g reseribed: ty
b *510.0. Naéﬁt{f‘.ﬂg I"‘?h:an'.'al.-
% ﬁi' T e ol \\-.L-‘(J\f
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Date: .57/ :/ 2212
DIRECTOR
GANWARI SiUCA(P) LTD .
NIMOD - g
Sub:-Issue to Certificate for correction unit of the water body,
Ref:-Your officer letter on date.lB/Ol/ZUlB
SIR
) M/S GANWAR) SILICA (P) LTD Khasra ho, 1047,10_48,1001,
Village nimod,the-neem lka thana sikar, It is certified there is no Water
body being

maintained by this office in 1500 mtr on the down streem of
Proposed site for the crusher

y;nit in Khasara nQ.1047,1048
nimod,the-neem ka thana,siicar,‘dist- i

Proposed site does not adversely affect the catchment area of water body
or any dam and anicut maintained by this office withina bove
maintained liriit.

Itis also requested to ensure before operate of palnt that no
obstruction in caused to nature flow&nalla in an

y way by owner/firm
maintained etc, '

Enclosed:state govt.V.R NO. 867/MWR/13 DATE 3

0/08/2013 vide
approved general conditions. ’

* N A
UGPTE st CUL2 <
Ore HaRpt oy wedssistant Engineer 1,0, pa -

USRI JR#&.!:},‘}& Ei ek )
" Water Resource Sub Dn.

IR T oy mege
: mm?r?m}

NEEM KA THANA
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[ LI |
Cromuiart Siltea

FORM-B
[Soo rule B(3),(4) &(C)]
Office of prescribod Authorlty S.0.0. NoemKa Thana
- Dalo:-
‘, CONVERSION ORDER
On the application of wfudl MRwm Wi 131 C.R. Avonuo First Floore
Room No. 22 KOLKATA-70007 wiRy srftaex mibw g wivael agricultural land held .
by him in his khatedari tenancy is tenancy is hereby converted for a nonagricultural
putpose under rule S of the Rafasthan Land Revenue (Conversion of Agficultural

Land for nen = agricultural in Rural) Rules, 2007 the particulars of which are giver as
under. N '

3. Name of application khatedar/tenants with father's/ husband's name and complete
address. Al @ WRY 131 C.R. Avenue First Floore Room No. 22

KOLKATA-70007 wifty erf¥aey m= ®wR md 5 47 Fawrd wiae s
4. 2. Whether the application member of SCIST:- No.

3. Detalls of the land converted. W, 803 /26 YHdT 0.38 ¥. 803 /33 T&UT 044 E.
806 /11 X&AT 0.05 ¥. U4 W, 606/12 V&4 0.13 . faw 4 IHar 1.00 . 7 A
(a) Name of the village/Gram panchayat/ Tehsil. No T e / ﬁo—-ﬁ‘r%mm

S——

(b) Khasra No_ of the land a ongwith area of each Khasra:No. (in hectare) @
803 /26 Y&AT 0.38 ¥, 803 /33 (&I 0.44 B. 808/ 11 THAT 0.0 ?. Ud WH. 806 /12

e —

T 043 2.

(c) Arfea converted (in hectare or wa, mir.) ind 1.00 8. (10000.00 it H1eR)

(d) Leating the area of each Khasra No @, 803 /26 Y®H4al 038 ¥. B03 /33 VNI 044
3 gos/11 YU 005 8. T WA, 806/12 YHAT 0.13 1 4
"4 Purpose of Conversion alfrs, garermed |

5 Rate of Conversion charges payable. 5 .(Rren SENT I AR W 50%) TE

6. Amount of premium deposited with No. and date of chai!ansmza.?zjms,zsooo;-
7 Amount of penalty deposited, if any with date and no. NO

8. Amount of interest deposited, if any, wilh date and no. if challan NO

) 9. Whether the order issued Under Rule 13 for regularization. NO

her particulars if any. \L
10. Other p o
fq"/ . T 7 W P g
| iz o)

(22)
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. OATE: 29/ ) 22y
The Regional Officer

Rajasthan State Pollution Conrol Board

Sikar.” . 2 lll g ‘ . %}Ii\w

Sub ; Issue of Certificate of Stone Crusher Unit,

Ref : Your office letter no, RPCB/RO Sikar/Gen - 70/ 3179 Dated 04/03 /2014
Sir,

M/SUltratech Cement LTD. stone crushur is 2 stone Crusher unit proposed at

village NIMOD , Teh-Neemkathana , Distt.- SIKAR in khasara no.1003

It is certified that there is no water body Within 1500 mtr on the down streem of
proposed site for the stone Crusher in khasara no. 1003(ML No. 692/10,693/10)
NIMOD , Teh-Neemkathana , Distt.- SIKAR This is also certified that the proposed site

does not adversely affect the catchment area of water bady.
Enclosed : ¥ TR&ER W WA pav/tmmmns R1& 30082013 aR1 wpfRa
g I : \

Assistant Engineer
W R D Sub div.Neemkathana

e (7o)

@
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tate Pollution Control Board N LiFE
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BEFORE THE HON’BLE NATIONAL GREEN

TRIBUNAL, PRINCIPAL BENCH, NEW DELHI
T ey ST My ERA
IN THE MATTER OF

ORIGINAL APPLICATION NO. 350/2024

R i AMIT KUMAR AND ANR. ...APPLICANT |
E ARG )
""(;@ r 1 VERSUS |
s NOTA é{‘r i}
5 SIAR
X g Igiu OF INDIA & ORS. ....RESPONDENTS
AN e
“.‘*\"'-“,,\--?;.----*"": :‘,’/
N or w

AFFIDAVIT IN SUPPORT OF DOCUMENTS

I, Pradeep Kumar Asnani S/o Jaikishan Asnani,
currently posted as Regional Officer in Sikar , having
its office at Shiv Singhpura Housing Board,
Nawalgarh Road, Sikar, do hereby solemnly affirm on

oath as under:

1. That I am the officer Incharge on behalf of
Rajasthan State Pollution Control Board, and fully
conversant with the facts of the case and hence

competent to swear on this affidavit
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2. That I am filing a reply to the Original Application,
— along with annexure - 1 which is true and correct
/J{‘“ﬁ?ito the best of my knowledge and belief and based
5 fM 0;1 the document filed along with the reply
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VERIFICATION

I the above named deponent do hereby verify that the

contents of the affidavit above are true and correct

and no material fact has been concealed.

Signed and verify on this 4 __ day of 3 u\; 2024 at !
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